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Act No. )évu of 1948

‘[PassED BY THE ];iommon LEGISLATURE]

7 An Act further to amend the Indian §Army Act, 1911 and the Indian Air Force
: Act, 1932, for certain purposes gnd to make certain consequentlal amend-
ments to the Administrator Gene;ml’s Act, 1913.

(Received the assent of the Goi*vemm-(;eneml on the 29th March
1948)

HEREAS it is expedient further to amend the Indian Army Act, 19

(VIIL of 1911) and the Indlah Air Force Act, 1982 (XIV of 1932) for
the purposes hereinafter appearing and to make certain consequential amend-
ments to the Administrator General’s: Act 1918 (11T of 1913);

It is hereby enacted as follows :—

. "1. Short title—This Act may’ be’called the Indisn Army and the Indian
Air Force (Amendment) Act, 1948. |

H

. 2. Amendment Of section 114, Act VIII of 1911,—1In section 114 of the
. Indian A.rmy Act, 1011,—

(i) in the opening paragraph for . the word ‘“‘rules’” the word
provmlons” shall be substifuted and after the words ‘‘this Act’ the.
words ‘“‘not being an Indian jcommissioned officer,”’ shall be inserted;

(i) for clause (2) the Eollowmg clauge shall be substituted,
namely :—

*(2) In the case of & deceased person who has left in a  bank (includ-
ing any post office savings bank, co-operative bank or society or any
other institution receiving deposﬂas in money, however named) a deposit

o not exceeding one thousand:rupees, the commanding officer may, if
" he thinks fit, require the agent manager or other proper officer of
such bank, society or other institution to pay the deposit to him
forthwith, notWIthstandmg anythmg in any rules of the bank, society
or other institution and when any money has been paid by such bank,
society or other institution in compliance with such requisition, no.
person shall have any eclaim agamst‘. the bank,/society or other
instibution in respect of such money’

(ii)) in clause (4) after t}le words cause the moveuble property .
“to be sold by public- auction{’ the words “and may convert intc
money any cash cerbxﬁcates (including post” office cash certi-
ficates, defence savmgs certificates and national savmgs cerhﬁcabes)

and after the words ° proceeds of the sale’’ the words ‘‘or conversion'
shall be inserted; .i

- (iv) clause (7) and the Ba:planatwns shall be omitted and clause
> (8) shall be renumbered. (7), i

(v) in clause (7) as so renumbeled the words ‘‘or the Standmo
Committee of Ad]ustment asithe case may be’’ shall.be omitted and
after the words ‘‘a deccased person’’ the words “or deserter’ shall be
inserted. ’ i : ,
. %, Suhstitution of new scclions for section 116, Act ".ﬁl of 1911.—TFor
. section 116 of the Indian Army Act; 1911, the following sections shall W=
" gubstituted, namely:-— o

Price anng 1. or 13d,
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*1118. Application of sections 114 and 115 to lunatics, etc.—The provisions
of sections 114 and 115 shall, so far as they can' be made applicable, apply in
the case of a perfon subject to this Aet,.not being an Indian commissioned
Jfficer, who, notwithstanding &nything contained in the Imdian Lunacy Act,
1912 (IV of 1912)} is ascertained .in the prescribed manner to be insane, or,
who, being on' active service, is officially reported missing, as if he had died ",
on the day on which his insanity is so ascertained, or, as the case may be.
on the day on which he is officially reporte«f missing:

Provided that iﬁ the chse of a person so reported missing no action shall
be faken under clauses (£) to (5), inclusive, of section 114 until such time as
such porson iy officiully presunced o be dead. )

116A. Property ‘of Indian commissioned officers who dic or desert.—The
provisions of sections 116B to 1161, inclusive, shall’ apply to the disposal of

:lhe property of Indian commissioned officers subject to this Act, who die or
esert. : >

116B. Powers of Committee of Adjustment.—(1) On the death or desertiol
‘of an Indian commissioned officer, a Committee of Adjustment appointed in
this behalf in the manner prescribed (hereinalter referred to as the Committee)

shall, as soon as may be, subject to the rules made in this behalf under this
Act,—

(@) secure all the moveable property belonging to the deceased or
deserter, that is in camp or quarters, and cause an inventory thereof

to be made, and ascertain and draw the pay and allowances, if any,,
-due to him; and o
.(b) ascertain the amount,. and provide for the payme. ¢, of the

regimental and other debts in camp or quarters (if any) of the deceased
or deserter. € ’

(2) In the case of a deceased Indian commissioned officer whose represen-
tative; widow (if any) or next of kin has given security to the satisfaction of
the Committee for the payment of the regimental and other debts in camp or
quarters (if any) of the deceased, the Committee shall deliver any property

-received by it under sub-section (I) to that representative, widow or next of

kin, ap the case may be, and shall not further interfere in relation to the
property of the deceased. >

(8) In the case of & deceased Indian commissioned officer, the Committee,
save a8 may be prescribed, shall, if it appears to it necessary for the payment
of regimental and other debts in camp or quarters and the expenses, if any,
Incurred by the Committes, snd mzy, in any othér case, collect all moneys loft,
by the deceased in any bank (including any post office savings bank, co-
operative hank of society or any other institution receiving deposits in money,
however named);and for that purposc may require the™agent, manager or
other proper of’ﬁcér of such hank, society or other institution to pay the moneys
to the Committeg forthwith, and such agent, manager or other officer shall be

‘bound to comply with the requisition notwithstanding anything in any rules

of the bank, socicty or other institution, and when any money has been paid by
a bank, society or other instifution in compliance. with the requisition under
this sub-gection, no person shall have a claim against the banlk, gocicty or other
institotion in respecl of sueh money.

(4)- To the cage of a deconsed Indian commissioned affiner whose esbate has
not been dealt with under .sub-section (2) and in the case of a deserter, the
Committee, subject to any rules made in this behalf under this Act, shall, for
the purpose of paying the regimental and other debts in camp or quarters, and
way in any  other case, sell or convert into. money the moveable pro-
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(6) The Commitfee shall, out of the moneys referred to in sub-sections (3)

~ and (4), pay the régimental and other debts in camp or quarters (if any) of
" the deceased or desehter.

(6) Tn the case of *a deceased Indian commissioned oﬁicer the surplus (if
any) shall be remitted iso the prescribed . person.

() In the case of an Indian commissioned officer who is n deserter. #the
surplus (if any) shall be fé;thwith remitted to the prescribed person and shall,
_on the expiry of three yeary from the date of his desertion. be forfeited to the

-~ Central Government unless ﬁhe deserter shall in the meantime have surrendered
"~ or been apprehended: 7‘
Provided that the prescrlbed person may pay the whole or such part of the

surplus as he may deem propm to the wife or children or other dependents
of the commissioned officer.

(8) If in any case a doubt or éaffelence arises as to what are the regimental
and other debts in camp or quartérs of a deceased officer or deserter or as to
the amount payable therefor, the &eclslon of the preseribed person. shall be
final and shall be binding on all- pei;sons for all purposes.

(9) For the purpose of the exerciseiof its duties under this section, the Com-
mittee shall, to the exclusion of all aythorities' and persons Whomsoever have
the same rights and powers as i it had taken out representation to the

- deceased, and any receipt given by the Gommlttee shall have effect accordingly.

116C. Power of Central -Government to hand over the estate of a deceased
officer to Administrator General.—(1) Notwithstanding anything contained in

the Administrator General’s Act, 1918 (I]'I of 1918), an Administrafor General’

shall not interpose in any manner in relation to any property of a deceased
- Indian commissioned officer which has been: -dealt with undetr the provisions of

section 116B except in so far as he is" expresslv required or pernitted
tc do so by or under the provisions confained in this Ch%pter

(?) The Central Government may at any time-and in such circumstances as
it thinks fit direct that the estate of a deceased i’s[ndlan commissioned officer shall
be handed over by the Committee to the Administrator General of a Province

for administration and thereupon the Committee: shall make over the estate to -

such Administrator General. ) . ‘;

(3) Where under this section suy estate is handed over to the Administrator

General he tholl administer the estate in accordance with the provisions of

the Adminisfrator General’s Act, 1913. (IIT of 1913)

Provided that the regimental and other debts i camp or quarters of the
deceased officer (if any) shall be paid in priority to any other debt due by him.

(4} The Administrator General shall pay the surplus, if any, remaining’ in
his hands after discharging all debts and charges, to’the heirs of the deceased
and, if no heir is traceable, shall remit such surplus to the prescribed person
‘n the prescribed manner.

(5) The Administrator General shall not charge in respect of hlS duties any
_\fee exceeding three per cent. of the gross amount coming to or remaining in
his hands after pavment of the reglmental and other debts in ecamp or, quarters

116D. Disposal of surplus by the- prescribed peTsmi’ —On receipt of - the

swrplus feferred te in sub-section (6) of section 116B qr. sub-section (4) of sec-

tion 116C, the préscribed person shall proceed as follows:=-
(Iy If he knows of a representative of the doom\ui he- shall . pay
the smrplus to that representative. '
2) H he doe not know of any such repres
& 1 the prescribed form and 1
dra to the surplus is made

ive,'he ghall publish

AL
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for six consecu.’
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the deceasey within six months after the publication of -the last of
‘such’ notices} the, prescribed person shall deposit the surplus ’oogether
‘with any ln(ff)me or accumulation of income acerued thereflrom lo the
credit of theiCentral Government:

Provided that such deposit shall not bar the claim of any person to such
surplus or any part thereof.

-116E. Disposal of éﬁects not money. —Where any part of the estate of a
decessed Indisn commissioned officer consists of effects, securities or other pro-
perty not converted mbo money, the provisions of section 116B and section
118D with respect to paying the surplus shall, save as may be prescribad,
extend to the delivery, transmission or transfer of such effects, securities .or
property, . and the prescribed person shall have the same power of converting
the same into money as g representative of the deceased.

116F. Disposal of certain property without production of probate, etc.—
Property deliverable and money payable to the representative of a deceased
Indian commissioned officér under section 116B or section 116D may, if the
total amount or value thereof does not exceed five thousand rupees, and, if
the preseribed person thmks fit, be delivered or paid to any person:-appearing

to him to be entitled to reeelve it or to administer the estafe of the deccased,

without requiring the production of any probate, letters of administration,
succession certificate or other such conclusive evidence of title. -

‘116G. Discharge of Commzttee prescribed person and . the Crown. —Any
payment of money or dehvery, apphcatlon, sale or other disposition of any
property or money made,, or purported to be . made, by the Committee

or the preseribed person in éood faith in pursuance of section 116B, section.

118D, section 116F or sectioni116F shall be valid and shall be a full dlscharge

to the Committee or the presénbed person, as the case may be, and to the »

Crown from all further llabllﬁ;y in respect of that money or property;.but
‘nothing herein contained shall affect the right of any executor or administrator
or other representative, or of any creditor of the deceased officer against any
person to whom such payment' or- delivery has been made.

- 116H. Property in the hands of the Committee or the prescribed person
not‘ to be assets at the place wbere the Commitlee or the prescribed persom s

stationed.—Any property coming under section 116B or under sub- section (4)

of section 116C info the hands of the Committee or the preseribed person shall
not, by reason of so coming, be ideemed 'to be assets or effects at the place in
which that Committee or the .prescribed person is stationed and it shall not
be necessary by reason thereof that representation be taken out in respect of
that property fof that place. ;

118Y. Saving of rights of Tepresentatwe ~—After the Committee has depomted

with the prescribed person the surplus of the property of any.deceased officer
under sub-section (6) of section 116B.. any representative of the deceased o

any Administrator General,; shall,’as regards any property of the deceased not .

collected by the Committee an& ‘not forming part of the .aforesaid surplue,
havé the same rights and duties as if section 116B had not been enacted.

1167, Application of sections 116B o 1161 fo lunatics, etc.—The promsmn{

ot sections 116B to 1161 shall, so far as they can be made appli-

‘cable, apply in the case of an Indien commissioned officer who, notwithstanding .

anvthmg contained in the Tndian Lnnacy Act, 1912 (TV ot 1912), je asccrtmned
in the prescribed manner to -be insgne, or who being on active service, is
officially reported missing, ss if he had died on the Gav on which his inssnity
j¢ so ascertained or, ms the case mav be, on the dey on wrnoh he is oﬁ(m!lv
ropotted missing:

Frovided that in the case of an - officer sa rep(rrfcu lima«,lug ne aution eghall
¢ token under sul one (2) to (&) of section 116T. or under section 1100
untﬂ ench tme as he iz officia Ih phsnmtﬁ tn he awd
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116K. Appo‘infmeé‘t of Standing Committee of Adjustment when officars die
‘or desert while on aclive gervice—When an Indisn coramissioned officer dies
or deserts while on actiye service, the references in the foregoing provisions of
this Chapter to the Comimittee shall be construed as referencés to the Standing
Committee of Adjustment, if any, appointed in this behalf in the manner
prescribed. No. e ‘
116L. Interprdtation.—ﬁég the purposes of this Chapter—

(1) the expression ‘regimetnital and otber debts in camp or quarters’ includes
~ meney due as military debts, ‘\nemely, sums due in respect of, or of any ad-

vance in respect of—
(a) quarters;
(b) mess, barid, and ‘*cher regimental accounts;

(c) military clothing, &ppointments and egnipments. not exceeding
a sum equal to three months’ pay of the deceased, and having become
due within eighteen months'before his death;

(2) ‘representation’ includes proba\'{}e and letters of administration with or
-without the will annexed,.and a succession certificate, constituting a person the
. executor or administrator of the estate 'of a deceased person or authorising him

to receive or realize the assets of a deceased person;

) (3) ‘representative’ means any 'person‘%swho has taken out representation but
- does not include an Administrator General."’ o

" 4. Amendment of section 126, Act XIV of 1932.—In section 126 of the Tndian
Air Force Act, 1932,— _ v _

(i) in the opening paragraph fers the word ‘‘rules” the word

‘‘provigions’’ shall be substituted and after the words *‘this Act’’ the

words ‘‘, not being an officer or wdrrant officer of the Indian Air
Force,"” -shall be inserted; 5 ’ S '

%

(if} for clavse (Q) the following A{:“plause shall be substifuted,
. namely :-— : SRR ’

_“(2) Tn the case of a deceased person who has left in a bank (in-
sluding any post office savings bank, co-operative bank or society or
any other institution receiving deposits in" money, however nained)
, a deposit not exceeding one thousand rupaes, the comma%ding officer
.. * may, if he thinks fit. require the agent.) manager or other propér

officer of such bank or other institution to pay the deposit to him
forthwith, notwithstanding anything in any rules of the bank or the othe~
institution and when any money has been paid by such bank or other
institution in compliance with such requisition, no. person shall have
any. claim against the bank or the other institution in -respect of such-
money’*; : :

o

(it)) in clause (4) after the words “‘cause the moveable property to
be sold by public auction” the words ‘“and may convert into money
anv cash certificates (including post office cash certificates, =~ defence
_savings certificates and national savings cdrtificates)”” and after

* the words ‘‘proceeds of the sale’’ the words ‘'or conversion’, shall be

inserted ; _ Ll
(1) elause (7) and the Explanations sha]lzbe onmitted and clause
(8) ehell be renumbered (7); ! S

(v} in cleuse (V) as so renumbered the words “‘or the Standine
Cormimitiee of Adjustment, as tiie case m_ay/_be'?_ shall be omitted and
after the worde “‘e decensed person'’ the worde 'or deserfer’” ghall be

ek
Ingarvad,

i
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§. Substitution of new Setiions for section 128, Act XIV of 1932.—For sec-
tion 128 of the Indlan Air Force Aect, 1932, the follomng sections shall be
substituted, namely:-—

““198. Application of ‘sections 126 and 127 to lumatics, etc.—The prowswus
of sections 126 and 127 shell, so far as they can be made applicable, apply in
the case of a person subject to this Act (pot being an officer or warrant officer
of the Indian Air Force)a%ho notwithstanding anything contained dn the
Indian Lunacy Act, 1912 (FV of 1912) is ascertained in the preseribed manner
to be insane, or, who, being on active service, is oﬂiclally reported missing
as if he had died on the day on which his insanity is so ascertained, or, as
tha case may be, on the day on which he is officially reported missing:

Provided that in the case Qf a person so reported missing, no action shall
be taken under clauses (2) to () inclusive of section 126 until such time as such
person is officially presurhed to'be dead.

128A. Property of officers of the Indian Air Force who dic or desert.—The
provisions of sections 128B to 1281 shall apply to the disposal of the property
of the officers and warrant officers of the Indian Air Force who die or- desert.

128B. Powers of Committee o‘f Adjustment.—(1) On the death or desertion

of an officer or warrant officer of the Indian Air Force. a Committee of Adjust-

ment appointed in thiz behalf in the manner prescribed (hereinafter referred. to
ag the Committee) shall, as soon as may be, subject to the rules made in this
behalf under this Act,— H

(2) secure all the movéable ‘property belonging to the deceased or
deserter, that is in camp or quarters, and cause an inventory thereof
to be made, and ascertam and draw the pay and allowances, if any,
due to him; and ;

(bY ascertain the amount and provide for: the pavment of the
gervice and other debts in camp or quarters -(if any) of the deceased or
deserter. - \

(2) In the case of a deceased oﬂ”lcer or Warrant officer whose representatlve
widow -(if any) or next of kin has given securitv to the satisfaction of the
Committee for the pavment of the service and other debts in camp or quarters
(if anv) of the deceased, the Gommxtteie shall deliver any property received by .
it under sub- ection. (1) fo that represengba@ve widow or frext of kin, as the case
mayv be. and shall not further mterfere in relation to the propertv of fhe

. deceased

(3) In the‘case of a deceased ofﬁcer or warrant officer. the Committee, save
as may be preseribed shall, if it appeaﬁs ‘to it necessary for the payment of
service and other debts in camp or quarters and the expenses, if anv, incurred
by the Committee, and mav. in any other case, collect all moneys left by ‘the
deceased in any hank (including any poet office savmgs bank.- co-operative bank
or rociety or anv other institution receiving deposits in money. however named)
and for thal purpose may require the agént. manager or other proper officer of
cueh hank, society or other institution fo pav fhe monevs tn the Committee
forthwith, and such agent. manager or oﬂwz officer shall he bound to comply
with the requisition notwithstanding anvthing in any rules of the bank or other
institution ; and when any money has beén paid by a bank or other institution
in comphance with the requisition under this sub-section, no person shall have
a claim against the banl -or other insti tutlon in respect of such money.

(4) In the caze of o deceased o‘ﬂcer or, warrant officer whose estate has not
heen dealt with under sub-section (2) and in the case of a deserter the Com-
mittee; subiect to any rules rnade in this behalf under this Act, shall, for the
purpose of paying -the service and other debt‘; in camnp or quarlers, and inay,
in any- othergcase, gell or convert into money the mmmﬂ)m property of

the deceased or deieyiex
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(6) The Committee shall, out of the moneys referred. to in sub-sections ()
and (4), pay the service wnd other debts in camp or quarters (if any) of the
deceased or- deserter, \31

(6) In the case of a deceased officer or warrant officer, the surplus (if any)
shail be remitted to the preseribed person.

(7) In the case of an ofﬁuer or warrant officer who is a deserter, the surplus
(if any) shall be forthwith remitted to the prescribed person and shall, on the
expiry of three years from the date of Kis desertion, be forfeited to the Central
Government unless the deserter éhall in the meantime have surrendered or been

_apprehended : , -;

Provided that the prescribed person may pay the whole or such part of the
surplus as he may deem proper to'the wife or children or other dependents of
tha ofticer or warrant officer. i

(8) If in any case a doubt or dlfference arises as to what are the service and
other debts in camp or quartérs of adeceased officer. or deserter or as to ihe
amount payable. therefor, the decision’of the prescribed person shall be final
and shall be binding on all persons for’ @,ll purposes.

(9) For the purpose of the exercise:of its duties under this section, the
Committee shall; to the exclusion of all*authorities and persons whomsoever,
have the same rights and powers as if it ‘had taken out representation to the
dececased, and any receipt given by the Comxmbtee shall have effect accordingly.

128C. Powers of Central Government to hand over the estate of a deceased
officer to Administrator General.—(1) Notwithstanding anything contained in
the Administrator General’s Act;, 1918 (III of, 1918), an. Administrator General
shall not interpose in any manner in relation {0 any property of a deceased offi-

. cer or warrant officer which has been dealt with; under the provisions of section

128B except in so far as he is expressly reqmre\;i or permitted to do so by or
under the provisions contained in this Chapter, * :

(%) The Central Government may at any t1me and in such circumstances
as it thinks fit direct that“the estate of a deceased officer or warrant officex
shall be handed over by the Committee to the Administrator General of a
Province for administration and thereupon the Commlbtee shall make over the
estate to such Administrator General.

(3) Where under this section any estate is handed over to the Administrator

General, he shall administer the estate in aecordance with the- prowsmns of

the Administrator General’s Act, 1913 (III of 1913):

~ Provided that the service and other debts in ca or quarters of the

deceased. officer (if any) shall be paid in priority to any onier debt due by him.
(4) The Administrator General shall pay the surplus, if any, remaining in

his hands &fter discharge of all debts and charges, to the theirs of the decegsed

and, if no heir is_ traceable, shall remit such surplus to ﬁhe prescribed person
in thp prescribed manner.

(6) The Administrafor General shall not charge in respe‘ct of his duties any
fee exceeding three per cent. of the gross amount coming to or remaining in
nisz hands after payiment of the gervice and other debts in. camp or quarters.

128D. Disposal- of surplus by the prescribed person. ——On recelpt of the

* surplus referred to in sub-section (6) of section 128B or sub sectlon (4) of section

128C,  the prescribed person shall proceed as follows:—

(1) If he knows of a representative of the deceaSed he shall pay
the surplus to that répresentative.

(8) If he does not know of any such representa;__twe, h.e; ghall
publish every yesr & notice in the preseribed form &nd manner for
giv. consecutive wesra. If no ,_:vls‘mv o phs  surplug 1z made by =&
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representatwe of the deceased within six months after the publica-
tion of the last of such notices, the prescribed person shall deposit
the surplus ~ together with any income or accumulation of income
accrued therefrom to the credit of the Central Government:

Provided that such deposit shall. not bar the claim of any persod to such
surplus or any part thereof.

128E. Disposal of efjects not™ money. -——Whele any part of the estate of &
deceased officer or warrant officer consists of effects, securities or other property
not converted into money, the provisions of section 128B and section 128D
with respect to paying the surplus shall, save as may be prescribed, extend
to the delivery, transmission or transfer of such effects, securities or property,
and the prescribed- person shall have the same power of converting the same
. into money as a representative of the deceased,

128F. Disposal of certain property without production of probate, eic.—
Property deliverable and money payable to the represemtative of a deceused
. officer or warrant officeriunder section 128B or section 128D may, if the total
- amouut or value thereof does not exceed five thousand rupees, and, if the
" preseribed person thinks fit, be delivered or paid to any person appearing to
him to be entitled to receive it or to administer the estate of the deceased,
without requiring the production of any probate, letters of admmlstratlon, .
suceession certificate or other such conclusive evidence of title.

128G. Discharge of Gommlttee prescribed person and the Crown.—Any pay-
ment of money or delivery, apph(,atlon, sale or other disposition of any property
or money made, . or purported to be made: by the Comnittee or the
prescribed person in good faith in pursuance of section 128B, section 128D,
section 128E or section 128F shall be valid and shall be a full’ dlscharge to the
Committee or the plescrlbed person, as.the case may be, and to. the Crown
from all further liability in respect of that money or property; but nothing
herein contained shall. affect the right of any executor or administrator or other
representative, or of any creditor of the deceased officer or warrant officer
against any person to whom such payment or delivery has been made.

128H. Property in the hands of the Commuttee or the prescribed person not
" to be assets at the place where the Gommittee or the prescribed person is
stationed.—Any property coming under section 128B or under sub-section (4)
of. section 128C into the hands of the Committee or the prescribed person shall
. not, by reason of so coming, be deemed to be assets or effects at the place in
“which that Committee or the prescribed person is stationed and it shall not

be necessary by reason thereof that representation be taken out in respec‘o of
~ that property for that place. |

A

1281. Saving of rights of tepresentative.—After ‘the. Committee has deposit-
od ‘with the prescribed person the surplus of the property of any deceased officer ~
or warrant officer under sub-section (6) of section 128B, any representative of
the deceased or any Administrator General, shall, as 1Pg<nds any property of
the deceased not collected by the Committee and not forming part of the

aforesaid - surplus, have the same nghts and duties as if section 12813 had not
been enacted. :

1287, Application of 9ectzons 1288 to 1281 to lunatzcs etc.—The provi-
pione of sections 1288 to 1281 shall so far as they can be made applicable, apply
in the case of an officer or warrant officer of the Indian Air Forece who, notwith-

. standing anything conteined in ithe Indian Lunacy Act, 1912 (IV of 19192), is
sgcertained in the prescribed manner to be insane, or, who, being on sctive
service, is officially reported missing, og if he had dmd on the day on which his

inganity is o0 mtevtf)'nod or, as he (,.u,\n may be, on the day on which he is offi-
cislly reported missing:
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Provided that in the case of an officer or warrant officer so reported  missing

no action shall be taken ukder sub-sections (2) to (5) of section 128B or undar
section 128C until such time as he is officially presumed to be dead.

128K. Appointment of Standing Committee of Adjustment when officers
dis or desert while on active\service.—When an officer or warrant officer dies
or deserts while on active serwce, the references in the foregoing provisions ok
this Chapter to the Committee\shall be construed as references to the Stand
ing Committee of Adjustment, ¥ any, appointed in this behalf in the manner
prescribed. 3 ) ‘

128L. Interpretation.—For thé, purposes of this Chapter— , ¢

(1) the expression ‘service andy other debts in camp or quarters’ includes

moaey due as air force debts, nameiﬁy, sums due in respeet of, or of any advance
n respeet of— X :

1

(@) quarters i ‘

{

(b) mess, band, and of\her service accounts;

(c) air force clothing, rgpomtmentb and equipments, not execeed-
ing a sum. equal to-three months’ pay of the deceased, and havmg
become due ‘within eighteen imonths before his death;

+2) representatlon includes proba%e and letters of administration with or
without the will annexed, and:a succession certificate, constibuting a person the
executor or administrator of the estate bf a deceased person or authorising him
- $o receive or realize the assets of a dec@ased person ;

(3) ‘representative’ means any pelson\ who has taken out representatiom~bub

‘does mot include an Administrator Gener%

6. Amendment of sections 15, 16 a,nci 17, Het IIL of l913 —TIn the Ad:
ministrator General’s Aot, 1913~ \

(§) to suction 15, after the words and figures ‘' Regimental Debts Act, 1898
the words and figures _‘‘the Indian Army Ket, 1911 (VIII of 1911) or the
Indian Afr Force Act, 1982 (XIV cf 1982)” shall be added;

(i) in section 16, after the words and ﬁcuree ‘the Regimental Debts Act,
1898 the wordys a,nd figures ‘‘the Indian Anin Act, 1911 (VIII of 1911) or’
the Indian Air Force Act, 1932 (XLV of 1932)° ishall be iuserted; and-

{tity in section 17,— = . 1

fa) sfter the words and figures ﬁhe Regimental . Debts Act,

1803°" at both places.where they occury the words and figures ‘‘the.

Indian Army Act, 1911 or the Indian Ar% Force Act, 1982 shall be
. inserted; and

(b) after the words * sub]e(,t to the erv Agt or the Air Force:
‘Act” the words and figures ‘‘or of an Inﬂlan commigsioned officer
rubiect ‘to the Indian AIIY]Y Act, 1911 (VIII of 1911) or of an officer

—.or warrant officer of the Indian Air Force sub ect to the Indian Alr
Force Ach, 1982 (XIV of 1932)"” shall be inserted.-

B .
hd - .
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